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' (a) whether Government propose to 
<1i�pense with mixed offers of 14% and 10% 
bonds issues by the pllblic sector under
takings in view of the comparatively higher 
commitment involved in 14 per cent issue of 
public sector bonds; 

(b) the ultimate cost borne by Govern
ment ln the case of 44 per cent bonds 
considering the impact of cumulative icterest, 
brokerage and redemption; and 

(c) whether Government propose to
change .the policy regarding issue of public 
se.ctor bonds ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARI) : (a) No, Sir. 
These bonds are issued in the important 
infrastructural fields such as power, telecom
munication and railways. 

(b) The facility of Cumulative interest
is not availed by all investors and is not an 
extra cost and Brokerage is a one-time 
expeme of 1.5%. There· is no redempti.on 
premium in respect of public sector bonds: 

(c) No, Sir. However, the policy · is
subject to periodical review and suitable 

"" modifications can be effected whenever 
nec�ssary. 

Clandestine-Sale and Purchase. of 
Foreign Currency 

4120. SHRI SOMNATH RATH: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether Government unearthed .a
racket in clandestine sale and purchase of 
foreign currency in Delhi in September, 
1986; 

(b) if so, the number of persons
arrested; and 

( c) the details in this regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, 
Sir, 

(b) and (c). During September, 1986,
the D.RJ. · and 6oforcement Directorl\te 

(FERA) conducted a number of searches in 
Delhi, resulting in the seizure of foreign 
exchange to it US $ 1,0J, 512.00, Can. S.36, 
£.9, D.M. 250, Nep. Rs. 67, U.S. $ 850 
and Indian currency of Rs. 2 lakhs, besides 
documents. In this connection, four persons 
were arrested for violation of the provisions 
of the F.E.R. Act. 

Revision of Premiums by LIC 

4121. SHRI SALEEM I. SHERVANI: 
Will t.he Minister of FJNANCE be pleased· 
to state : 

(a) the mortality table and its year with
percentage of mortality being used by Life 
Jusurance Corporation of India for fixing its 
premiums on different table of Policy; 

(b) the rate of compound interest on
premia earned and collected from policy 
holders; and · 

(c) whether any. revision of premiums
or change in mortality table is being 
contemplated by LIC, in the near future ? 

THE MINISTER OF STATE IN THE 
- MINISTRY OF FINANCE (SHRI 

JANARDHANA POOJARY) : (a) The 
premiums on "with profit" policies of LIC 
are based on LIC (1970-,73) ultimate 
mortaiity rated up by 3 years and those· , 
under "without profit" policies are based 
on UC (1975·79) ultimate mortality rated 
up by 3 years. 

(b) The net rate of interest e!<rncd by
LJC on its Life Fund for the last five years 
is as under : 

Yellr 

1981-82 

1982-83 

1983-84 

1984-85 

1985-86 

-·---�- ------

Net rate of 
late rest 

8.02% 

8.13%.
8.62% 

8,82% 

9.16% 

The premiums under "with profit" plans 
�f qc are �asec;i on 6% interest and those 
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(c) U C  it OCX cooM plA tifli '■ojr 
c h t i ^  lo (be^ mofUliiy Ubte. However, 
twMd 00 esperieocc the preoiluai rtcet in 
rctpcd oi **»itbou( profit** pdiciet have 
beeo rtdoced »  •  f. 1 .916 tod hightr bonai* 
rilc t are beiof drcitrcd (o reapcct of **iritb 
proOr* poUcitt.

*

Jtpoocte  G rta l

4121. SHRI S. PALAKONDRAYUDU ; 
Will the M initttr of FINANCE be pkstcd 
to ftitte :

(t) wheibcf Itpoo bat ?iteoddd an aid 
of 1,411 mllttoa Yen for toooomic develop* 
meol; , ,

(b) wbetbcf tba aid It tied lo toma
projecu; tnd   ̂ .

(c) if to. tbe deiailt thereof 7

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRJ 
JANARDHANA FOOJARY)  ̂ ; (a) Yet.
Sir.

(b> No. Sir.

(c) The E acb a i^  of Nolat viib  cbe 
Oovenuncol of Japao foe txlaotkMi of this 
deb<-rtlitf fraoi \ i d  look place oo tbe 
37ib February, I9t7.  ̂Tbe grant it 
tvailable fbr import of macbioery. equip-
ment. compooeott. tpare p an t etc. frooi 
Jipao, all tbe deirelopiof countriet aod all 
member couotrlet of ibe O rfan ia tioa  for . 
Ecooomic Cooperatioo aod Developcneot 
(O .E .C D ). ^  •

Loaat Saactlaaed by T en s L«adlog 
PaMIc F laaad a l la ttifa tlaaa

4123. SHRIMATI GEETA MUKHER- 
lEE : Will tbe Minister of FINANCE be 
pleased to ttate ;

(a) tbe term-teoding public 6naocial 
institutions In tbe coontry;

■, * • *

(b) tbe dates when these were surted;
*

(o) the loans sanctiooed aod diiburted 
by eatb of these iottitutioos to large, 
medium and small todusiries during each of 
tbe last three years;

«

(d) tbe leant sanctioned/disburaed/ 
outstanding by each of tbete institutions in 
respect of MRTP tnd FERA companies 
during each of the last three years;

* ^ 

m

(e) tbe rales of in tem t charged by 
each of these inttttutions on various kinds 
of loan granted by them presently and 
changes in interest rates during the last 
three years; and

«

(0  amount of budgeury tranfert. if 
any, made to each of these institutioiu 
du'iog ttc b  of the last three >'ears ?

V

V

THE MINISTFR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b) 
Tbe three All India term lending devclop- 
metit public fiiiaDcial instituticns in the 
country r£x. the lodustrial Finance 
Corporatioo of lodla (IFCI), lodustrial 
Credit ai>d Investment Corporation of India 
(ICICI) and Induittial Developroent Btnk 
of lodia (IDBI) were esttbltshcd oo
1.7.194*, 5.1.1955 and K7.1964
respectively.

(c) and (f). Stateineni'I showing the 
information available with the above finan-
cial instituiioot is given beiow»

(d) Informatiofl is being oollecfed aod 
lo tbe Client available and permtuible 
unde? the rules, would be Itid on tbe Table 
of tlic House.

(e) The {oformation fumlihed by the 
flngfKial if»litiitioo8 H givro io Stateroem-ll 
beU)w.




